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ChnirmanoftheCommmeeonPrivneMembers'Bmsmd
Rulsl\:?om.hl beenauthmisedbytheCommmeetomsentthe
Report on their be .presmtthisﬁﬁy-fourthnepoﬂ.

zl‘heCommitteemetonthe?thAprﬂ.m?stor—

Examination of the following Constitution (Amendment) Bills
. under‘Rutl‘e 204(1)}(a) of the Rules of Procedure: —

Constitution (Amendment) Bill, 1975 (Amendment of
w mcrﬁck 284) by Sliri Madhu Limaye.

(2) The Constitution (Amendment) Bill, 1975 (Substitution of
article 120) by Shri Era Sezhiyan.

Reconsideration of the classification of the Constitution (Amend-
L ment) B?h, 1%71 (Amendment of article 16) by Shri C. K.
Chandrappan.

 Allocation of time to the Resolutions at item Nos. 8§ to 5 set
m down in the List of Business for Friday, the 1ith April, 1875.

Examination of Constitution (Amendment) Bills

3. The Members-incharge of the Bills were invited to attend the
. sitting. Shri Madhu Limaye attended.

4 After considering all aspects of the Bills, the Committee arrived
. at the following findings:—

Findings of the Committee

(1) The Constitution (Amendment) Bill, 1875 (Amendment of
article 284) by Shri Madhu Limaye.

The Bill seeks to amend article 284 of the Constitution with a view
to provide that all moneys received by or deposited with the Prime
Minister and the Chief Ministers for the purpose of relief or any other

shall be paid into the public account of India or the public
account of the State, as the case may be, and thet accounts relating to
Prime Minister’s Relief Fund and Chief Ministers’ Relief Funds shall be
audited by the Comptroller and Auditor-General of India and his reports
relating to the accounts of these funds shall be submitted to the Presi-
dent or the Governor, as the case may be, who shall cause the re

to be l:id before Parliament or the Legislature of the State, as the case
may be.

The Committee recommend that the Member might be permitted
move for leave to introduce the Bill. eh o

(2) The Constitution (Amendment) Bill, 1975 (Substitu
miclclzo)byShriEnSthy’an.m (Subsmitution of

TheBinseekstonmendtheConsutuﬂonwithaviewtoprovide
tbebusinesshParliunentshaubetnnsactedinmyofthehngu:::
speciﬂedintheEighthScheduletotheComtimﬁonorlnEnglkh.

The Committee recommend that the Mem
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Reconsideration of classification of a Bill

5. The Commitice considered the request of Shri C. K. :

mﬁ&rﬂﬁrmwremmmmmw vide -
Sixthneport)to manamelytheConsﬁmﬁon(Amendmt)ﬁn,
1971 (Amendment of article 16) and piace it in category ‘A’. The mem-
ber was invited to attend the sitting. He attended.

The Committee reconsidered all aspects of the matter but did not
mmyjummamgmemmumozmam

Allotment of time to resolutions

8 The Members who had tabled the Resolutions were invited to

attend the sitting. Sarvashri Ramsshai Pandey and Achal Singh
attended.

7. The Committee recommend the allocation of time as follows:—
(1) Resolution regarding Industrial Labour Truce 2 hours

{2) Resolution regarding overhauling of electoral
system 2 hours

(3) Resolution regarding development of agri-
culture and animal husbandry 2 hours
Recomwmendations
8. The Committee recommend that--
(1) Sarvashri Madhu Limaye and Era Sezhi be permitted to
g&"e ::x;lnve to introduce their Consttyt:x‘ﬁon (Amendment)

(1i) the allocation of time to resolutions, shown snpb
7 above, belgroedtobythe}‘;oun N fn para

G. G.
New ; SWELL,
M 9, 1978, Committee on Private Members’ Bills
Chaitra 17, 1897 (Seka), and Resolutions.
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